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(ii) REPORTED SHARP FALL IN PRICE OF
SHORT STAPLE COTTON IN GUJARAT
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MR. SPEAKER: Just to correct you,
I alloweq it last week but you were
absent: and now you are blaming u®
for not giving you an opportunity,
earlier. You were absent on 2nd May
and now Yoy are turning the table on
us.
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F R ¥ oar | 4 qg & fag w7
fear a1

MR. SPEAKER: On this very matter
we allowed you.
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(iii) ReporTED STRIKE BY Em-
PLOYEES OF INsTRUMENTATION LTD.

SHRI A. K. ROY (Dhanbad) :
I would like to draw the attention ol'
Government to the following matter of
public importance.

The 46 skilled workers and techni-
cians of the Instrumentation Limited, a
Governmient of India enterprise with the
collaboration of USSR, under the Ministry
of Industry, are on strike and hunger-
strike since 10-4-78 at Patratu Thermal
Power Station, Bihar, Protesting against
the retrenchment of 30 workers working
there continuously for more than three
years. This retrenchment of technicians and
skilled workers | is completely uncalled
for as thereis work in the Instrumentation
Ltd. all over India and in Patratu in
particular as this particular establishment
is expanding all over the country, and
the workmen are ready to go anywhere for
Jobs. I may also point out the fact that
by retrenchment the Government is
losing skilled hands trained for the pur-
pose of instrumentation for years.

It may be noted that the same type of
workers under BHEL under the same
Ministry of Industry were made regular
as per the agreement dated 8th April,
1978 in Delhi and there is no rcason why
different standards should be pursued
in the case of workers of Instrumentation
Ltd., and if this is allowed, the agitation
is bound to spread to all other sites of
work of Thermal Plants where the In-
strumentation Ltd., is working. So, the
Government should at once intervene in the
matter, withdraw (. retrenchment order
and solve the crisis arising out of the strike
and hunger strike for the just cause.



